Upen court

ventral Acministrative Iripunal,Allahacaa Bénch,
All ahabad,

Allahabad This fhe 9 th February,1999.
Uriginal Application No;1537 of 1992,

LOragms fon*ple Mr,S,Layal, A,M,
Hon' ple Mr,S,K,Agrawal ,J.M,

unionof lngia through
(1) dvisio@hl = ailway Manager,
Allahabac Livision, Northern Hailway,
All ahdbac(ii) Jdvisiegal personagl
officer, Allahabac divisioun, N, &,
Allahabaa, ..  petitbonr,

(C/A sri JMagar,Advocate),

Versus:

1, Mangal Prasaa (Adglt) son of
| Sri Baijoco wangman, uNger the

permanent w gy liuspector, ManNguri,

Al lahabad,

2. the Auhority uncer ke raymentof

wages Act, Allah&baa,

3., Ist Acdaitional wistrict Judge,
Al iahgbag,

- Respongents,
((“/“ 3‘1 I.'.l......'.‘o.l...)

urt E"E.

( Byifion'ile Mr. S wyal, AN).

Ihis apglicdion Unaer section 19 of the Aaministrat.
-ive I'ripunals Act, 1985 has been filed against the
Urger datea 30.3.1991 passed by ist Aaditiongl dstrict

Judge, Allahabac partly allowing the Appeal of the
UNicn of ingia ana also for setting asice the



rc/

2.
Urger of the @gqditicnal pistlrict Juage, Allahabad dt30,kk,
in Givil Appeal No; 312 of 1978 with a further pra;zg'u‘ae
to refund the agmount of nséléoo/-qeposited by the applicant
wih the respongent No2, who is the authority unacer the

payment of Wages Act,

It is a settled position of law that the case unaer
the Fayment of w ages & t, ao not fall within the
jurisagiction of thecentral Aaministrative Iribunal, The
Applicdlion is, therefore, dismissed, Applicant may

seek relief befocre s proper forum if so, advised,

A,



